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applicant was originally belonged to Ajmer

Division Fnd was transferred to Baroda Division. The

order of |transfer clearly says that the transfer was
at his own request. Therefore he was treated as a
junior mq#t in Baroda Division. He came to this ®ribunal

|
and chall@énged his placement in seniority at the bottom

on the grpund that it was not a transfer at his own
request bit it was mutual transfer. This Tribunal
entertain#d the application in OA/668/88 and by order
dated 17.4.1989 directed the competent authority to
dispose of the representation which was pending at that
time. P;;§u§9£; to this order, the respondents have, now
passed fiAal order on 20.9.1989. In the order, the
respondentis have clearly stated that earlier order of

transfer Was at his own request and with clear understandia

that he will be placed at the bottom in the seniority
list and #herefore he was placed at the bottom in the




seniority list. The applicant now once again approached
thisiTribunal against the order reiterating the same |
contention urged in the earlier application. According
to e learned counsel for the applicant, the order
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of ansfer cannot be considered to be at his own coid
and he was not asked to fill the form A, We are unable
to agree with this contention of the applicant that

the [transfer was not at his own request. The order

dated 6.3.1979 clearly states that the order

transferring him to Baroda at his own request. The
appliicant accepted the order and joined the Baroda
Divipion. If the order of transfer was not at his
iiNNL:ﬁf’/’/?’/t’L\/
own request, in all probability he would have ,
challlenged the recital in the order of transfer

dategl 6.3.1979 as contrary to facts. This he did not

do. He is raising the issue only now, by moving this

Tribunal in the year 1988. We are of the view that
it iL not open to the applicant, having taken the
ordefr dated 6.3.1979, to contend that the transfer

was hot at his own request, at this length of time,

Henc# there are no mer ts in the application.

Accordingly, the application is dismissed.
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